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ORIGIN LIi-fiJN N0.219 JP 1991 
Cuttack, this thE: 19th cay f Ju1y,f95 

i1anavanjan Hota 	 Applicant 

Vrs. 

Union of Inia & others... 	.... 	Respondents. 

(Fui. 	TUCTLN) 

hetcer it oc referred to Jic NO cr3orte s or/hot? 

h€th€r it oe circulated to all thE denches 	N 
Of the Central arninistratLvc Tribunal or not? 

(p.URkK1IN) 	 (H.aLiL P 
N(JUL.LC iL) 	 Mii .(.Lii IRAlhIV1) 

g, Juiv S( 



OF, 

2 	 HUi 
Tj 	dEiH. 

ORIGiL½L PLL1I0N N0.219 32 1991 
Cuttack, this the 19th day of JuIy,1995 

C OR AM: 

iiD 31i Ii-J 	 Pi,iEMBER(?DMINISTRATIVE.) 
AND 

HON S  BLI SHIU P ,SURYAi (H'1,ME11BL a(JulJ ICIAL) 
(Irnakularn Bench) 

S.. 

Manavanjan Hota, aged about 53 years, 
S/o late Sivakurnar Hota, 
Vill/ .o/i .-thamal1ik, 
Dist.Dhenkanal, at present 
working as Announcer (Oompere) in 
All India Radio,Saflibalpur 	 .•. 	Applicant. 

Jy the jdvocates 	 - 	ri/s r.}.Nohapat.ta CK 

-versus- 

Unjfl o lnia, 
represented by the 
3cretry,1inistry of 
Information & Broadcasting, 
hastri i3hawjn,New Dei.hi4. 

Ihe Director Gener1, 
All India Radio, 
Akashvafli Bhawan,New Delhi-hO 001. 

ScaLion Director, 
All India Radio, Sambalpur.... 	Respondents. 

By the Advocate 	 - 	Shri Akhaya Misra, 
Addl.c taridiflg Counsel 

(Central Government) 

0.. 



-2- 

0 RDER 

H.RA1JLNL)RA PR,MM3E(MN.) 	Heard Shri. P.K.rlohapatra for 

the applicant and Shri. Akhaya Misra for the respondents. 

Annexure-12 is a certificate 

issued by thetation Director, All India Radio,Cuttack, 

to the effect that the casual contract service of 

one bhrj i'J.ith anj 	i"ayak, electin Grade 

announcer, idl India Radio, is to be counted with 

effect from 1.9.64 as per the Directorate General, 

All India Radio, New Delhi, order 1Eo.12/6/33 .VII 

dated 11/30.8.38. 

The applicant ciairns parity 

with triri Nisith Ranjan Nayak on trie ground that the 

facts of this case are exactly identical to those of 

the case relattng to Shri Nayak. No specific response 

is available on this point on Dehaif of the respondents. 

e are, therefore, unaole to determine th& identicality, 

if any, of these two cases. It is directed, therefore, 

that the applicant shall submit a fresh representatIon 

urging this point before Respondent No.2 within two 

v.eeks. Respondent No.2 shall dispose of the reoresentation 

on merits wiL.hin four weeks of Its recejt. The 

comments and the recommendation of the Station 
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Director, All India Radio, vide his icLtcr 1o,'3Pj9(2)/ 

89-5 dated 31.3.1989 (Annexure-3) may also be kept 

in view while disposing of the representation, 

4. 	 Thus the J.'. is dispoJd of.  
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